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The spplic:nt h s preferred this Review Apnlic tion

3gainst the order dt. 20,11.1291 in CA 1844/1991.,

2..  as provided by Section 22(3) {f) of the Act, the

Tribunal possessis the same powers of revicw :s sre

vistad in a -ivil court while trying a civil suit. As
- per the provisions of Opder XLVII, Rule 1 of the Code of
Clvil Procedurs, a de rision/judgement/orier can be

revi wed :

(1) if it suffers from an error apparent on the

face of the record; or

(ii) 1is liable to be reviewed on account of discovery
of any new material or evidence which was not
within the knowledge of the party or could not
be producaed by him at the time the judgement was
made, desgite Jdue deligence; or

(iti) for any other sufficient reason construed to mean

"anslogous rezson™.

3. The point taken by the le -rned counsel in the Review
is thuat the order of responients Tisposing of the
represent tion dt. 3C.1C.199C has not been <isposed of by

the specking order. This point is fully discussed in the

judgement and needs no further elaborition of the reasonings

of revizw of the finding.

o.|2o L




4, The points (B), (C), (2) and (E) refar to the

2-rlisr judgement in CA 27/31, but the direction in

UA 27/91 w:s to the r spondents only t» “ispose of the

represencation of the gpplic nt dt. 3¢.1C.1290C. By the
judgement under Review, thot finding hss not at all been
touched :znd pars-3 of the judgement under devisw discusses
th:t matter. The p-ints (F) & (G) are covered by parie-9 &
1C of the judgement unier Review. The applicant cannot

reopen the mattar again.

5. In view of the above discussion, we fin? no force
in the Review Applic.tion and, therefore, is dismissed
by circulation.,
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